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SHRI YASHWANT SINHA: I think,
we are nowhere near the station.

THE DEPUTY CHAIRMAN: We
have got a statement at 5.30 P.M. by the
Defence Minister. Now, if you take five
minutes or fifteen minutes we can have

it But if yoy are going to
take....(Interruptions)...
SHRI V. NARAYANASAMY

(Pondicherry): The Railway Minister has
to answer SO many questions.

SHRI JAGESH DESAI (Maharashra):
Regarding suburban trains I have to ask
so many questions to the Railway
Minister.

SHRI V. NARAYANASAMY: I also
want to ask some questions.

THE DEPUTY CHAIRMAN: All of
you did not ask those questions while
debating the Budget. Now you are going
to ask them.

AN HON. MEMBER: Let him finish
the reply to the Budget today
(Interruptions)...

SHRI SIKANDER BAKHT (Madhy:
Pradesh): No, no.

SHRIMATI JAYANTHI NATA-
RAJAN (Tamil Nadu):We will finish 1t
today.

SHRI YASHWANT SINHA: No, we
will finish it tomorrow. (Interruptions)..

THE DEPUTY CHAIRMAN: Juffer
Shrief, Saheb, ({nterruptions)... Order in
the house. Let me handle it. 39 Fhar
T T

st @ o M TlH: gY I T
because [ have to elaborate.

Iy s e W OB [ s
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra): [t
would be more appropriate that we finish
this and then go to the statement.
(Interruptions)...

SHRI YASHWANT SINHA: No.
There is a time fixed for the statement. It
should be made at that time. It says at
5.30 P.M. (Interruptions)...

THE DEPUTY CHAIRMAN: Please,
order. Let us not make an issue or
argument on a small matter. If the
Railway Minister says he is going to take
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a long time and there are going to be
more questions about it, we can decide
about it. There is no point in people
getting agitated.

fovn ff wea # g W ¥
. (TEa) . T e W oaw A R

Defence Minister Saheb, you can make
your statement.

STATEMENT BY MINISTER

L Interview of the Chief jof the Army
Staff Published in the Daily ‘Pioneer’ on
12¢th and 14th Marc| b 1992.
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THE DEPUTY CHAIRMAN: I have

got a few names for clarifications. I
would like..
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CHANDRAKANT BHANDARE
(Maharashtra): I think, the last sentence
of the statement was the most important.
(Interruptions)

st ST AWIE (W) - N FAN W@ R E
¥E T T WM A Al (sgEae)

Ml W WEE W (SW R
IeEwfe weew, ¥ wwww § W WeRd &
| F A% (SHEdH)

SHRI MURLIDHAR
CHANDRAKANT BHANDARE: [
strongly support that view.
(Interruptions)...

st Sty wWE wieR: TR Aeeg W
Filel & o€ 39 W 989 T § AW @ °E|l
F I 7 B | (FTEEA) W HeRg #i
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SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam...

SHRI P. SHIV SHANKER (Gujarat):
Madam, may I make a submission?

THE DEPUTY CHAIRMAN: He is
making a submission.

SHRI S. JAIPAL REDDY: You are a
senior Member. If you make a
submission, that has certain moral
impression. Therefore, before you make
a suggestion, (Interruptions)... you may
please listen to what happened in the
chamber.

SHRI P. SHIV SHANKER: I am
entirely in the hands of the Chair.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Jaipal Reddy, I have your name before
me. If you so agree, I will call you. Mr.
Shiv Shanker’s names is not there. He
wants to make a submission, He is giving
his opinion. (Interruptions).

SHRI S. JAIPAL REDDY: I am not
rising to seek clarifications. I am in
agreement with the general sentiment of
the House. But ...(Interruptions).

THE DEPUTY CHAIRMAN: Let
him speak.

SHRI S. JAIPAL REDDY: We had a
bnef discussion on this already in the
Chamber. We al! promised that we would
be extremely responsible and restrained
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in our response. I think, you could trust
us and .allow us to seek a few
clarifications. We don’t want to add to
any problem. (Interruptions).

SHRI MURLIDHAR
CHANDRAKANT BHANDARE: 1
agree with the spirit of the suggestion
that we should really respect what has

come from the hon. Minister.
(Interruptions).
SHRI KAMAL MORARKA

(Rajasthan): I strongly object to the
tenor of certain Members. They are
behaving as if they are more loyal and
more responsible than Mr. Jaipal Reddy.
Mr.gJaipal Reddy is the Leader of the
Opposition. He is being guided by the
junior Members to ask ...(Interruptions).

THE DEPUTY CHAIRMAN: please.
Ms. Jayanthi Natarajan. F9d AR St

TR VEIARN TR AW T
(sqEem) SR P Ot § e (raume)
FH @ AT N TR ¥ (smae)

W@'ﬂl’a‘aﬁiﬁﬂ% I value his
opinion. I have full trust in the sense of
responsibility of the Members that they
know the gravity of the situation and they
have acted that way. (Interruptions). That
is not the point. He said it. I agree with
him. Why are you raising it? Do you
want to oppose him? (Interruptions).

SHRI KAMAL MORARKA: I want
to put it on record. On the suggestion of
certain Members the Defence Minister
and the Leader of the Opposition have
met in your Chamber. Certain things
have been worked out. Certain Members
are...(Interruptions). What is this? I don’t
understand. Are they more responsible
than the Leader ...(Interruptions).

THE DEPUTY CHAIRMAN: Mr.

Morarka, they were not there. They are
not aware of it.

SHRI V. NARAYANASAMY
(Pondicherry): Madam...

THE DEPUTY CHAIRMAN : Mr
Narayanasamy, will you please keep quiet
for a minute? Let us not have unguided
mussiles. '

SHRI MURLIDHAR
CHANDRAKANT BHANDARE: I did
not know about the  meeting.
(Interruptions).

THE DEPUTY CHAIRMAN: He did
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not know. (Interruptions). 3R ¥
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SHRI KAMAL MORARKA : Madam,
I did not mean that. He cannot take a
personal opinioh here ...(Interruptions)...

SHRI SHANKAR DAYAL SINGH:
You have already made your point
...(Interruptions)...

THE DEPUTY CHAIRMAN: Kamal

Morarka, why are you agitated?

SHRI SHANKAR DAYAL SINGH:
Mr. Morarka, when you raised your point
I did not say a single word. What is this?
I am only appealing to the Chair. This is
not the  way. What is  this?
...(Interruptions)...

sft s T fg: o VW A @ 4 @
N 3w T Fe @

SHRI KAMAL MORARKA : Madam,
he cannot ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Morarka, please have patience
-..(Interruptions)...

SHRI SHANKAR DAYAL SINGH: I
have heard you. This is not the way
-..(Interruptions)...

Iggumfa: @ T 7AW

sit v Ture fog: meem, ¥ o =
i w1 Te ¢ BRI e F W A
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THE DEPUTY CHAIRMAN: Now
the situation is I have some jnames and if
the Members so agree I will call them. I
know that they are very |senior, very
responsible Members as r¢sponsible as
the Members sitting on my right, left and
front. I know they wiil bg restrained.
Now I will call Mr. Jaipai#Rcddy.

SHRI P. SHIV SHANKER: Madam,
please. ‘

THE DEPUTY CHAIRMAN: I did
not hear him. Please, Mr. Shiv Shanker.

SARDAR JAGIIT SINGH AURORA
(Punjab): Madam, I am withdrawing my
name.

THE DEPUTY CHAIR#’[AN: Okay,
thank you.

SHRI P. SHIV SHANKER: Madam,
we are on an extremely deli¢ate issue and
all the Members of the House were
agitated on the interview| The tone,
tenur and the contents of the statement
of the hon. Defence Minister reveal that
he was as much concerned as we were in
the House. He seems to have gone into it
and has had detailed discussion and on
that basis he says, “I am patisfied with
the General’s explanation. Now the
point is, as my friend, Mr. |Jaipal Reddy
said, that all of us should trust each other
and in a matter like this we are as much
responsible as anyone else.| There is no
doubt that everyone would use restrained
language. But the point is that the hon.
Defence Minister, after| having a
discussion with him, having |expressed his
agony and having been satisfied with the
explanation that has been| offered, has
appealed to all of us that we should leave
the matter there. I personally feel that i
a delicate situation like this we should
have trust and in view of this it would be
better if we did not go into the
clarifications part of it. But if the hon.
Members still insist...(Interruptions)...

SHRI KAMAL MORARKA: You do
not trust us...(Interruptions)...

* SHRI P. SHIV SHANKER: I do not
mean that...(Interruptions).|.1 am saying
that I trust you as much as I trust
myself.. (Interruptions)... ‘

THE DEPUTY CHAIRMAN: Mr.
Morarka, they have also| given their
names. They will also withdraw their
names. 1t is not only

\
i,



293 Statements

you...(Interruptions)...

SHRI KAMAL MORARKA': I do not
understand why we should not ask
clarifications. As if we do not
understand...(Interruptions)... As if we do
not understand all this -
(Interruptions).. Everybody is trying to
explain to us...(Interruptions)...

SHRI P. SHIV SHANKER: Mr.
Morarka, that is not the point. I am
sorry, Madam...(Interruptions)...

SHRI KAMAL MORARKA : o #
g, deH.

THE DEPUTY CHAIRMAN: Mr.
Morarka, please, if you are going to the
kindergarten, don’t ask me to be your
teacher. I do not want to be your
teacher...(Interruptions)...

SHRI P. SHIV SHANKER: Madam,
since I am on my legs...(Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN (Tamil Nadu): Madam, let Mr.
Kamal Morarka seek clarifications.

THE DEPUTY CHAIRMAN: He has
not even given his name.

SHRIMATI JAYANTHI
NATARAJAN: Let him ask, Madam.
He seems to be so agjtated.

SHRI KAMAL MORARKA: My
clarification is, why did the Congress men
make this issue so  agitatedly
today?...(Interruptions)

SHRI P. SHIV SHANKER: May I,

through you...(Interruptions)
. THE DEPUTY CHAIRMAN: Mr.
Kamal Morarka, it is very fortunate. Mr.
Shiv Shanker is a very senior Member of
this House. He is on his feet. He is
saying something. Please give him a
chance to say. It is not
fair...(Interruptions)

SHRI KAMAL MORARKA: Who is
she?

THE DEPUTY CHAIRMAN: Who is
who? You look at the ‘Who is who’. You
would know who she is...(Interruptions)
Order. .

SHRI P. SHIV SHANKER: Madam,
in view of the observations of Mr.
Morarka, I feel that I owe an explanation
to him, through you. I did not say that he
should keep quiet. What I said was that
having regard to the fact that an appeat
has been made and after they had
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spoken, before I started you were calling
out the names of those who wanted to
seek clanfications. It 1s in that
background that I got up to make a
submission. Otherwise, I wouldn’t have
got up. I was keeping quiet. Therefore,”
the submission that I will make is, having
regard to the national importance of the
issue and the repercussions that are likely
to come; even if we are highly restrained,
it is bound to have an indirect fall-out. It
is in this background [ would submit that
it is better that none of us seek
clarifications.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): I support Shri Shiv
Shankerji.

SHRI S. JAIPAL REDDY: Madam,
at the outset, I completely concur with
tie sentiments articulated by our Defence
Miuister. I share the sense of pride that
he has expressed about the glorious
tradition of our armed forces. I also
agree with the sentiments expressed by
friends like Shiv Shankerji. The situation
is not grave. But the issue is sensitive.
There is a difference between a situation
and an issue. Having regard to the
sensitivity of the issue, I don’t like to
elaborate on this. But I would like to ask
only a few brief questions. The first part
of the interview appeared on March, 12
and it was stated on March, 12 that a
second part would appear on March 14. I
would like to know as to why the
concerned people in the Defence
Department or elsewhere in the
Government were completely sleeping
over it. Should they necessarily wake.up
from their deep slumber only after the
issue is raised and after the noise is made
in this House and that House? That is
one thing. The Defence Minister was
good enough to take us into confidence
in regard to many things. Therefore, [
don't like to go into that. The words
‘good governance’ are used elsewhere in
a different context. Therefore, it is but
natural that people felt concerned when
this expression was used and you know
there was also a reference to Russian
weapons and the lack of need to buy
them through hold currency. These are
very sensitive issues. I hope that the
Defence Minister would be able to throw
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light on some of these issues and as to
why the Defence Department could not
wake up In time. Now that they had
woken up, he has made the right
statement. But, then why didn’t he not
wake up in time?
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SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman, |I appreciate
the Defence Minister coming out with
this brief but at the same |time a very
specific statement. As he wished that this
type of officers had resisted the
temptation, I too wish that|this type of
officers would resist temptations and if
there be any officers in futyre who may
not be able to resist such temptation, at
least the Defence Minister...(Inter-
ruption)

THE DEPUTY CHAIRMAN: It
makes me laugh because I wish you had
resisted the temptation of seeking a
clarification. You too could have resisted
the temptation.

SHRI DIPEN GHOSH: That is why I
say in future if there be any |officers who
do not resist such temptation, I hope at
least in such cases the Defence Minister
would not resist the temptation of taking
action against such officers. I want to ask
a very specific question. I|am in full
agreement with Mr. Shiv Shanker. But
unfortunately the interview | has gained
already wide publicity, even
internationally. So if anybody thinks that
by asking for certain clarifications or by
our having a debate, further damage will
be done, I don't think so. I say this
because whatever damage has been done.
Even editorial comments—they
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are saying about the news only—have
come out in certain newspapers and
certain very important newspapers and
even conservative papers like the “Times
of India” have editorially commented
upon this. That way, Mr. Jaipal Reddy
has raised a very valid point that the first
part of the interview appeared on the
12th and it was declared that the second
part would be appearing on the 14th and,
so, in the meantime, during the 48 hours
that were there, the Government could
not intervene and prevent the publication
of the second part of the interview. That
was the time when it should have been
done. If the Lok Sabha Members or the
other Members had not raised this issue,
I think, perhaps the Minister would not
have made even this type of a statement!
This is the most unfortunate part of the
whole incident.

Therefore, Madam, I would like to
seek a very specific clarification because
this interview smacks of a perception
which doés not conform to the
perception, I think, of the ruling party
or, for that matter, the Government. So,
I want to know from the Defence
Minister whether he agrees with the
perception that has heen betrayed in this
interview or not. Thank you, Madam.

THE DEPUTY CHAIRMAN: Prof.
Saurin Bhattacharya, are you
withdrawing your name?

PROF. SAURIN BHATTACHARYA
(West Bengal): No, Madam.

Madam, as a neighbour of the General,
Mr. Aurora, 1 am always in two minds as
to what to do in matters where the Army
top brass are involved. But, ultimately, I
hazarded depending upon the goodwill of
the General towards me!

Madam, 1 should say that I more or
less share the sentiments of Mr. Digvijay
Singh regarding the statement made by
the Defence Minister in the sense that by
not giving out anything, practically he has
been able to convey certain things to us.

For example, in the first para, we are
assured of the Government’s policy on
matters of interview and it is said' that
such interviews are best avoided or

‘1esisted by the Chief of the Army Staff.
It goes without saying, but it is repeated.

With regard to the second para, I
would like to seek one clarification from
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him. At the end of the para, he has said
that the Armed Forces “function under
the control of his Ministry”. I do not
think that some dispute, some
controversy, even regarding the Armed
Forces would be very bad for our
country; I do not think that way. While
asserting that, I would like to request him
to clarify whether we can be assured by
him that in future such controversies by
the top brass of the Army won’t be
created through Press interviews or other
things. I am happy when he says that our
tradition has been to insulaté the Armed
Forces from controversy, not from any
other thing. It is good. But I would like
to know whether he would be in a
position to assure us that repetition of
such things won’t be there in future and
we won’'t be embarrassed by such a°
situation.

SARDAR JAGIT SINGH
AURORA: Madam, I am sorry, I did
not want to speak, but I have to say a
word.

I think it is totally wrong to consider
that the Chief of the Army Staff cannot
comment on matters which affect us or
which affect the country. I think we are
making a heavy weather out of it as if he
has gone totally out of tune. He might
have used an odd word incorrectly. I
have read both the interviews. I feel that
some people have made a heavy weather
out of it and we cannot treat these
things in this way and we are not

6.00r.going to get anything out of it.
And, therefore, my request would
be, the less we discuss about it, the
better.

THE DEPUTY CHAIRMAN: Much
ado for nothing. Shri Vincent.

SHRI M. VINCENT (Tamil Nadu): I
am satisfied with the Minister's
statement. N

THE DEPUTY CHAIRMAN: I hope
you keep it up, always.
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“I am satisfied with the General’s
explanation. However, 1 feel that
such interviews by serving officers
are best avoided.”
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SHRI N. K. P. SALVE (Maharashtra):
Madam, I am extremly proud that every
section of the House has shown such
exemplary restraint in this rather very
delicate matter. 1 also congratulate the
Defence Minister for the political and
administrative capability with which he
has handled the matter and the
statement.

Madam, I would be failing in my duty
if T were not at this juncture to refer to
the great traditions of the Indian Defence
Force, for its valour, its patnotism, its
sacrifice, its highest professionalism, in

44
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keeping totally aloof from politics, and to
some extent, therefore, I am in
agreement with Gen. | Aurora that
innocently he has gxpressed his
perception in a language which is capable
of being misunderstood. So let us not
read things into it which perhaps he
never meant. But one [thing [ must
convey to the Defence Minister. He is a
skilled parhiamentarian and a very able
administrator, with .4 ~ thundering
reputation as an administrator. I can see
his anguish and embarrassment in one
sentence, which 1 quote:

“I wish he had
temptation.”

resisted the

Madam, I would want him to convey to
the Chief of the Army Staff that while we
have such profound respect because of
the esteem, because of the affection and
because of the gratitude of|the nation, we
are hurt over what he has said and the
manner in which he has said. Please
make sure that second time you do not
have to express this | anguish and
embarrassment. ‘

Thank you.

THE DEPUTY CHAIRMAN: Yes,
the Minister.

#l IR wEn: IR 9ERT, OF ANE
el = =@ (zEaE) |

THE LEADER OF THE
OPPOSITION (SHRI |S. JAIPAL
REDDY): Sensitive situation.....
(Interruption)
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39 oifefd & sk ¥ %8 ® 91 Mr. Reddy,
we do not know what sensitivity he is
talking about.
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SHRI S. JAIPAL REDDY: If the
hon. Defence Minister yields, Madam, I
want to say one thing. We have been put
in the wrong box. We did not suggest any
gagging of the press. Let me make our
position clear. A person who gives an
interview could always ask the newspaper
concerned not 1o proceed with the
publication of the remaining part. If the
Army Geseral was contacted in time, and
if he had requested the newspaper im
time, I am sure, the newspaper would
have obliged. This is what we meant.

ot o2 war: 9 A # A 9, w® W uw

[RAJYA SABHA]
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SHRI SUKOMAL SEN  (West
Bengal): Actually we are extending the
debate; we are expanding the problem.

SHRI DIPEN GHOSH: A kind of
difference is coming.
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that is why he is explaining why he was
satisfied. He is giving reasons.

oft Wi HERm: SYE9IR HeRdl, YEel SR
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want to adjourn the House as soon as
possible.
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THE DEPUTY CHAIRMAN: Thank
you. This matter is over. There is one
more statement, by Mr. Lenka.

SHRI KAMAL MGRARKA: Madam,
this statement stands in the narne of Mr.
Balram Jakhar.

SHRI DIGVIJAY SINGH: My
Balram Jakhar’s naine 1s mentioned here.
Where is he? (Interruptions) Did he (ake

permission?

SHRIMATI JAYANTHI NATA-
RAJAN: Yes.

SHR! DIGVUAY SINGH: [ am

asking  the Chair. We are not told.
(Inrerruptions) Mr. Balram Jakhar shouid
come. {Interruptions)

THE DEPUTY CHAIRMAN: The
responsibility of the Government is joint.
Let him make the statement. If you do
not agree, we can have the clarifications
tomorTow.

SOME HON. MEMBERS: Tomorrow.

THE DEPUTY CHAIRMAIN: .2t him
read it cut now. We can have the
clarifications tomorrow.

Minimum support prices for Rabi Crops
of 1992-93 scason

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

[17 MARCH 1992]
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(SHRI K.C. LENKA): TheGovernment
have fixed the Minimum Support Price of
Wheat of fair average quality at Rs. 250
per quintal for 1991-92 'crop to be
marketed in 1992-93 season. This marks
an increase of Rs. 25 per quintal over the
price of Rs. 225 per quirtal fixed for
1990-91 crop.

The Minimum Support Ptice of Barley
of fair average quality has been fixed at
Rs. 210 per quintal marking an increase
of Rs. 10 per quintal over the price fixed
for the 1990-91 crop. ‘

The Mininmium Support Price of Gram
of fair.average quality has been fixed at
Rs. 500 per quintal marking an increase
of Rs. 50 per quintal over|the previous
year. ‘

The Minimum Support Price of
Rapeseed/Mustard has beer fixed at Rs.
670 per quintal marking an increase of
Rs. 70 per quintal over the Jrevious year.

The Minimum Support Price of
Safflower of fair average qu?lity has been
fixed at Rs. 640 per quintal marking an
wacrease of Rs. 65 per qumtal over the
previous year.

The Mimmum Support Price of Toria
of fair average quaiity for the marketing
year 1992-93 will be fixed by ihe
Deparmment of Agricuiture and
Cooperation in  the llght‘ of normal
market price differential quh respect o
rapeseed/musiard.

I am confident that the minunum
support prices now fixed l}or different
crops for the carrent marketing scason
will enthuse farmers o achieve further
increases in production and| pmduunvnty
of these crops.

THE DEPUTY CHAIRMAN: The

clanifications on the staternj,nt made by
Mr. Lenka will be tomorro g,

nﬁﬁaﬁﬁn@ﬁmwﬁa%w?

THE MINISTER OF RAILWAYS
{SHRI C.K. JAFFER SHARIEF): T am
p]épared to continue my reply now.

SOME HON. MEMBERS No.
Tomorrow. 1
SHRI JAGESH DESAI

(Maharashtra): The train iis late by
gighteen hours.
THE DEPUTY CHAIRMAN: Mr.

Minister, you can continue! your reply



